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Central Administrativ/e Tribunal
Principal Bench

• • • •

■  O.A. No. 2304/95

Neu Delhi, this the 7th day of Fcb.,'i9-5

Hon'ble Shri A .u'.Haridasan, V ice-Cha.vtr,an(3 j
Hon'blB Shri Huthukumar, I'latrbsr tA;

Mahinder' Kumar Sharma s/o
5hri Oaya Nand Sharma»
fi/o H.No. 260, Sadan Puri, a . i i--nt
Kankar Khera, fleerut Cantt(UP) . ,,,Ap„ . . .. .ni«

(Shri R.M.Sharma by Sh.Yogesh S,harma, A dv Oo at - ̂

Versus

1, Union of India through its
Secretary ,
Ministry of Communication,
Oeptt, of Post Neu Delhi-'l.

4. »
Director General of Post,
Dak Bhauan, ,
Sansad JBarg,
Neu Delhi, , r

3, Chief Post naster G .heral, . , ;
Lucknou (UP)«

4, Post Master General,
D e h r a du n ( U P ) • ,

5^ The Senior Superintendent of Post,
Meerut Division,
Meerut Catt.CUP;. ...Res ondents

(By Shri 3,tail, Adv/ocate)
0 R D e: R (ORAL) ^ ' i'

By Hen'bis Shri A.V .Haridasan , V ioe-Chairmanp ;;

Heard Shri Yogesh Sharma proxy for Shri R«v5.

Sharma for the applicant and Shri B.Lgll counsel, for the. :»

respondents.

The applicant uho uas appointed on Ihb contig.dncy- ;

post of Driwer by order dated 2,4,1990 is aggrieyed by d
o
p/ "r
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fact that he is not being rBgularisad in that post and not
giv/en all the benefits of a regular employee^ Thf rufor-o, ths
applicant has filed the present application for a direction-

to tjne respondents to regularise the applicant's serwice and

togivo him all the benefits as applicable to regular e.-plaYeP3 lAg
the post of Driver uith consequential benefits. iv

2,. The respondents have in their counter atatemant stated: , . -

that a post of regular ©river uas created u.e.f. 29.3,1 ■

that though a OPC uias constituted for considering th. casa of, ;

the applicant for regularisation for the , reasons that uno 1; ■ 1

flembsr couid not be appointed and for several oth^-r , '' i

administrative reasons, the OPC' could not yet meet and A-g;

finalise the issue. Hayever,it has been indicated that rhe i ;,;;

applicant: is being considered for regularisation apairiot uhu.

sanctioned post of Driver of the speed post vehicle and p ,
.- 1

decision uould be taken shortly.

3, Since the respondents have stated in the realy th.3t

the applicant is being considered for regularisstion, ue era

of the considered viau that the application can be finally

disposed of uith prppeprdirection to the r asponceni-s in

regard to the regularisation of the applicant in servicea

4, In the rscul^ the application is disposed of finaXly

at the admission stage itself directing the rBOt^onriani.s »,o

expedite the consideration of the applicant by the ui-- <100

to appoint the applicant on the post of Driver on recuiar

basis, if he is not found otheruise unsuitable, uith in a

period of tuo months from the date of receipt of a copy of '

this order. There is no order as to costs
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flember (A) v/ ic8-C hai''rm3n(3 i




